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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

Original Application No. 150/2022/EZ 

IN THE MATTER OF: -

Pi Vamramchhuangi . . . Applicants (s) 

Versus 

Union Of India & Ors ... Respondents (s) 

AFFIDAVIT 

Ramdinliani, aged about 51 years, D/o P. Beiha (L) 

presently posted as District Magistrate, Lunglei having address 

Venglai, Lunglei, do hereby solemnly affirm and state as under: 

1. That I am currently posted as District Magistrate in Lunglei 

District in the State of Mizoram and as such, I am competent to 

swear and affirm the present affidavit. 

2. That the instant affidavit is being filed in compliance of Order 

dated 09.04.2024 passed by this Hon'ble Tribunal in the 

captioned matter wherein direction was issued for constitution 

of a committee to determine the quantum of illegal stone mined 

for purposes of determination of environmental compensation. 

It was further directed that the District Magistrate, Lunglei 

shall be the Nodal Office for all logistic purposes and for filling 

the report of the Committee on affidavit. 
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3. That the Committee, as directed, was constituted vide 

notification dated 16.04.2024 issued by Environment, Forest & 

Climate Change Department, Government of Mizoram and 

inspection of six stone quarries was carried on 1st May, 2024. 

4. That based on inspection carried out, an inspection report has 

been prepared by the Committee and accordingly, vide the 

present affidavit, the deponent seeks to place the inspection 

report before this Hon 'ble Tribunal. 

~ -

A true copy of the inspection report by the 

Committee constituted as per direction of this 

Hon 'ble Tribunal is herein annexed and 

marked as ANNEXURE-A. 

5. That the contents of the present affidavit are true and annexure 

filed along with the affidavit/report is true and correct copy of 

its original. 

VERIFICATION 

(_ J:~-
DEPONENT 
District Magistrate 

Lunglei District 
. Mii:oram 

I, the deponent above named, do hereby solemnly affirm and 

verify that what is stated in the foregoing Affidavit is true to the 

best of my knowledge and belief based on the record of the case 

and I believe the same to be true. 

Verified at Lunglei on this the 27th day of May, 2024. 

-- -c -~5f,-v,.M- 1rl.,,, ~ 
c .zoKf-lUMh EPONENT 

Advocate & Nohuy Public District Maoisfrate 
Lunglei, Mizorarn lungle; District 

-Mizoram 
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AN Ne 2N.1 R. E - ,c'l 

INSPECTION REPORT 

BY 

THE COMMITTEE CONSTITUTED BY THE HON'BLE NGT IN O.A. NO. 
150/2022/EZ IN THE MATTER OF PI V ANRAMCHHUANGI VS UNION OF INDIA 

& ORS ON THE 6 (SIX) STONE QUARRIES INSIDE THE TLA WNG HNAR 
RESERVED FOREST CARRIED OUT ON 1 ST MAY, 2024 

1. BACKGROUND: An Original Application (O.A) was filed before the Hon'ble NGT, 

Eastern Zone with the allegation of various non-forest activities inside the Tlawng Hnar 
Reserve Forest and the Tlawng Riverine Reserved Forest of the State of Mizoram without 
following the provisions laid down under the Forest (Conservation) Act, 1980. The said O.A 

also alleged that illegal stone quarrying is going on within the said Reserve Forest area and 
Show Cause Notices have been issued by the Divisional Forest Officer, Lunglei Forest 
Division, Lunglei, Mizoram, to the illegal stone crushers to stop stone quarrying activity 

inside the Reserve Forest vide his letter dated 12.08.2021. 

The Ministry of Environment, Forest & Climate Change (MoEF & CC), Regional 
Office (RO), Shillong had conducted Site Visit of the areas in question on 20.01.2023 and 

had indicated six (6) illegal stone quarries inside the Reserved Forest in its Inspection Report. 
Thereafter, Ministry submitted its Site Inspection Report before the Hon'ble Tribunal in its 

Affidavit dated 02.06.2023. The Hon' ble Tribunal in its Order dated 03.08.2023, was pleased 
to direct the State Respondents to reply to the affidavit dated 02.06.2023 filed by the MoEF 

& CC showing what action has been taken against the violators on the basis of the Inspection 
Report filed by the MoEF & CC. In compliance, Action Taken Report dated 22.08.2023 was 

filed by State of Mizoram and the same was taken on record vide the Hon'ble NGT Order 

dated 24.08.2023. 

Thereafter, the Hon'ble Tribunal by its Order dated 09.04.2024, after hearing the 

submission of the learned counsel was pleased to constitute a Committee comprising of (i) 
Senior Scientist, Mizoram State Pollution Control Board, (ii) District Magistrate, Lunglei, or 
his representative not below the rank of the Additional District Magistrate; and (iii) Senior 
Scientist, Integrated Regional Office, Shillong of Ministry of Environment, Forests and 

Climate Change. 

2. Mandate of the Committee: The Hon'ble NGT mandated the Com.rnjttee as under: 

1. 'to determine the quantum of illegal stone mined' for purposes of determination of 

environmental compensation. 
ii. The Committee shall visit the site in question and submit its report on affidavit within 

one month wherein, the District Magistrate, Lunglei, shall be the Nodal Officer for all 

logistic purposes and for filing the Report of the Committee on affidavit. 

3. Name of officials in the Committee: The Office of the Deputy Commissioner, Lunglei 
District, Mizoram, in persuanace of the NGT Order dated 9th April, 2024 in O.A. No. 
150/2022/EZ in the Matter of Pl Vanramchhuangi Vs Union of India & Ors, nominated 

Shri James Miahlung, Additional Deputy Commissioner to represent the District 
Magistrate, Lunglei District. The ,Ministry of Environment, Forest and Climate Change, 
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4Regional Office, Shillong is represented by Dr. H. Tynsong, Scientist 'E', and from the 
Mizoram Pollution Control Board is is represented by Dr. Lalramnghaki Pachuau, 
Scientist 'C'. 

4. Site inspection: The Committee conducted an investigation of the 6 (six) illegal stone 
quarries located with.in the Tlwang Hnar Reserve Forest in Mizoram on l st May, 2024. The 
Committee was also joined by officials from the Environment, Forests, and Climate Change 
Department, Govt. of Mizoram, Lunglei, which included Shr:i Lalduh ThJru1a, Divisional Forest 

Officer, Lunglei, and Shri V a.nJalzar Zoliana, Range Officer, Lw1glei. Respective mine owners 
are aJso present during the site inspection. Copy of officials attended the site inspection is 
attached as Am1exure-L 

The Committee was assisted by the local DFO in locating each of the six (6) illegal 
stone quarries. 

5. Methodology employed: TI1e Committee, used GPS to capture the latitude and longitude 
of each of the six (six) illegal stone quarries, which were then mapped in Google Earth Pro 
software. The boundary was constructed on the Google Earth Map using the add polygon tool 
to determine the total area of each mining site. The KML file is exported and converted to 
shapefile using ArcMap Software, the area is then calculated with the projected coordinate 

system WGS 1984 UTM Zone 46 N. The area is loaded in Google Earth Pro and a snapshot 
of the area is taken. 

Further, in order to detennine the quantum of stone mined from each 6 (six) illegal 
stone quaffies, the Committee employed the Volume Cakulation Method (Volume=LxWxH; 
where, L-length, W-width aJ1d H-height), as no extracted stones are still available at each 

mining sites. 

Fmthem1ore, to understand how the stone quany have been sta1ted by mine own.er 

inside the Reserve Forest, the Committee asked the mine owners to present all documentation 
in their possession. The Committee also asked mine owners to furnish information on the 

strut ai1d ends dates of their mining operations. 

6. Observations/findings: The Committee's observations/findings, based on the mandate 
issued by the Hon'ble Nation.al Green Tribunal in its Order dated 09.04.2024 in O.A. No. 
150/2022/EZ in the matter of PI Vanramchlmangi Vs Union of India & Ors and other 
connected issues, have been recorded hereunder: 

6. i. Report on the Stone Crusher & Stone Quarry of Shri Raymond Zonunsanga: The 

Committee started its inspection on the stone crusher and quarry of Sllri Raymond 
Zonunsanga which is located near the District Park, Lun.glei. The GPS co-ordinates of the 
Stone Crusher Unit is N 22°50' 55.9" E 092°48' 51.7" Elevation: 3607 ft. The crusher is 64 
mtrs away from 1\TH-54 and distance from Tlawng RRF is 26.7mtrs (Photo 1). The GPS co­
ordinates of the Stone Quarry are N 22°50'53" E 092°48' 49". The Stone Quarry is 143.92 

mtrs away from NH-54 and distance from Tlawng RRF is 116.71 mtrs (Photo 2). The site is 
located within the boundary of the Tlawng Hnar Reserved Forest (RF). The Committee 
observed that both the stone crusher and stone quarry are not in operation and natural growth 
of vegetation in the periphery of the stone quan-y have already staited. 
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5
The Committee takes measurement of the damaged/broken portion of the mining area 

belo111:,ri11g to Shri Raymond Zonunsanga (stone quarry) and recorded as tmder: 

✓ 
Length= 13 .6 mtrs, Breadth= 7 .17 mtrs and Height= 4.25 mtrs 

✓ 
Hence the Volume of ext:racted stoned/mined stone=4 l 4 .426 m3 

( 13 .6 >< 7 .17 x 4 .25) 

Fm1hermore, based on field data and analysis utilizing GIS software (ArcMap), the 
area of the damaged/broken portion of Slui Raymond Zonunsanga mining area bas been 
recorded to be 10331.552 square feet (Figure 1 ). 

6 .ii. Inspection on the Stone Crusher & Stone Quarry of Shri Thanchhuma: The next 
inspection was done on the Stone Crusher and Stone Quany of Sbri Thanchhuma which is 
located adjacent to NH-54. The OPS co-ordinates of the Stone Crusher Unit are 
N22°51 '00.l" E092°48'38.3" Elevation is 3674 ft. The Stone Crusher is located 16 mtrs 
away from NH-54 and distance from Tlawng RRF is 72.13 mtrs (Photo 3). The OPS co­
ordinates of the Stone Quarry are 22°51 '00" E 092°48'38". The Stone Quarry is 38 mtrs 
away from NH-54 and distance from Tlawng RRF is 86.88 mtrs (Photo 4). The site is located 
within the boundary of the Tlawng Hnar Reserved Forest (RF). The Committee observed that 
both the Crusher and Quany are not in operational and thick b'TOwth of natural vegetation in 
the periphery of the stone quarry had already developed. 

The Committee takes measurement of the damaged/broken portion of the mining area 

belongi11g to Shri ThancW1wna (stone quany) and recorded as under: 
✓ 

Length= 10.64mtrs, Breadth= l lmtrs and Height= 7.036mtrs 
✓ 

Hence the Volume of extracted stoned/mined stone= 823.494m3 (10.64 x 11 x 7 .036) 

Fm1hem1ore, based on field data and analysis utilizing GIS software (ArcMap), the 
area of the damaged/broken portion of mine belonging to Shri Thanchhuma has been 
recorded to be 407.355 square feet (Figure 2). 

6. iii. Inspection on the Stone Crusher & Stone Quarry of Sh.ri Thanmawia Chawngthu: 
The next inspection was done on the Stone Crusher and Stone Quarry of Shri Thanmawia 
Chawngthu which is located around 42 mtrs away from NH-54. The OPS co-orclinates of the 
Stone Crnsher Uirit is 22°50'56.3" E 092°48'34.6". The Crnsher is 42 mtrs away from NH-
54 and distance from Tlawng RRF is 233.8 mtrs (Photo 5). The OPS co-ordinates of the 
Mining/Stone Quarry are N 22°50'53" E 092°48'37". The Mining/Stone Quarry is 125.5mtrs 
away from NH-54 and distance from Tlawng RRF is 288 mtrs (Photo 6). The site is located 
within the boundary of the Tlawng Hnar Reserved Forest (RF). The Committee observed that 
both the Crusher and Quarry are not m operational and natural growth of vegetation in the 
periphery of the stone quarry had already started. 

The Committee takes measurement of the damaged/broken portion of the mining area 
belonging to Sh1i Thanmawia Cbawngthu (stone quany) and recorded as under: 

✓ 
Length= 21.95mtrs, Breadth= 13.3mtrs and Height= 5.655mtrs 
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6
✓ 

Hence the Volume of extracted stoned/mined stone= 1650.892 m3 (21.95 x 13.3 x 
S.655) 

Furthermore, based on field data and analysis utilizing GIS software (ArcMap), the 
area of the damaged/broken portion of Slni Thanmawia Chawngtbu m.i.ning area has been 
recorded to be 8065.479 square feet (Figure 3). 

6. iv. Inspection on the Stone Crusher & Stone Quarry of Shri Malsawma Murray: The 
next inspection was done on the stone cmsher and quarry of Shri Malsawma Murray wbjch is 

located inside the encroached Lungpuizawl Village of Tlawng Hnar RF. The GPS co­
ordinates of the Stone Crusher is N22°50' 50.2" E092°48'24.8". The CmsJ1er is 183.04 mtrs 
away from NH-54 and distance from Tlawng RRF is 529.7mt.rs (Photo 7). l11e GPS co­
ordinates of the Stone Quarry are N 22°50'46.2" E 092°48' 28.5". The Stone Quany is 347.7 
mtrs away from NH-54 and distance from Tlawng RRF is 583. l 7mtrs (Photo 8). The 
Committee observed that both the Stone Cmsher and Stone Quarry are in operation at the 

time of site visit. The Committee also observed that small mines of about 20 (twenty) in 
number are operated in this mirung area. Local miners belonging to Lungpuizawl village are 
operating these quanies. Local villagers present during the inspection stated that these stone 

quarries are the only source of their Jjvelihood. The Committee observed that the mines have 
been operated at the foot of the hill and the area is very fragile. The Committee opined that if 

illegal mining operation continues in the area, there is a possibility that the hill may collapsed 
or caused landslides which may pose serious danger to the villagers living in Lungpuizawl 
village. 

Shri Malsawma Munay, the mine owner was not present at tl1e time of inspection but was 
represented by one of his representatives. The representative had shown the Committee a 

copy of letter dated 08.03.1988 issued by the Divisional Forest Officer, Govt. of Mi.zoram 
who bad issued approval for setting of stone quarry. 

The Committee takes measurement of the damaged/broken portion of all the mining areas 

belonging to Shri Malsawrna MuJTay (stone quany) and recorded as under: 
✓ 

Total length= 21.3 mtrs, total breadth= 9 .4 mtrs and total height= 7. 5 mtrs 
✓ 

Hence the Volume of extracted stoned/mined stone= 1501.65 m3 (21.3 x 9.4 x 7.5) 

Furthennore, based on field data and analysis utilizing GJS software (ArcMap), the 
total area of the damaged/broken portion of Shri Malsav.'IIla Munay mining areas have been 
recorded to be 60192.277 square feet (Figure 4 ). 

6. v. Inspection on the Stone Crusher & Stone Quarry of Shri V. Malsawma: The next 

inspection was done on the stone quarry of Shri V. Malsawma which is located about 
469.37mtrs away from NH54. The Committee observed that no stone crnsher has been set up 
in this mine. 1l1e GPS co-ordinates of the Stone Quarry are N 22°50'41.6" E 092°48'19.l" 

(Photo 9). However, the mine owner claims that his Mining/Stone Quarry falls outside the 

b0tmdary of the Tlawng Hnar RF. 
The Committee takes measurement of the damaged/broken portion of the mining area 

belonging to Shri Malsawma Mun-ay (stone quany) and recorded as under: 
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7
✓ 

Length= 23.22 mtrs, Breadth= 6.57 mtrs and Height= 3mtrs 
✓ 

Hence the Volume of extracted stoned/mined stone = 457 .67m3 (23.22 x 6.57 x 3) 

Furthermore, based on field data and analysis utilizing GIS software (ArcMap ), the 
area of the damaged/broken portion of Shri V. Malsawma mining area has been recorded to 
be 2657.457 square feet (Figure 5). 

6. vi. Inspection on the Stone Crusher & Stone Ouarrv of Shri V.LALBIAKTLUANGA: 
The last inspection was done on the stone quarry of Shri V. Lalbiaktluanga. The Committee 
observed that no stone crusher has been set up in this mine. However, the Committee 2 (two) 
stone quarties were operated by the owner referred in this report as Point-1 and Point-2. 
Point-1 Stone QuatTY is located about 467.3 mtrs away from NH54 and tbe distance from the 
Tlawng RRF is 805 mtrs. The GPS co-ordinates of Point-I Stone Quarry are N 22°50'43.4" E 
092°48' 18. l ". (Photo 10) and Point-2 Stone Quarry is located about 365.6lmtrs away from 
NH54 and the distance from the Tlawng RRF is 761.09 mtrs. The GPS co-ordinates of Point-
2 Stone Quarry are N 22°50'44.6" E 092°48' 19.5" (Photo 11). The Committee observed that 
only Point-1 mine is in operation. 

The Committee takes measurement of the damaged/broken portion of the mining areas 
belongi11g to Sbri V. Lalbiaktluanga (stone quanies) and recorded as under: 

Point l: 
✓ 

Length= 16.05mtrs, Breadth= 8.45 mtrs and Height= 4 mtrs 
✓ 

Hence the Volume of extracted stoned/mined stone = 542.49 m3 (16.05 x 8.45 x 4) 

Point 2: 

✓ 
Length= 23 .2 mtrs, Breadth= 7.4 mtrs and Height= 5 mtrs 

✓ 
Hence t11e Vohune of extracted stoned/mined stone = 858.4 m3 (23.2 x 7.4 x 5) 

✓ 
Total Volume: 1,400.89 m3 

Furthennore, based on field data and analysis utilizing GIS software (ArcMap), the 
area of the damaged/broken pottion of Shri V. Lalbiaktluanga minmg area has been recorded 
to be Point l= 2940.077 square feet and Point 2 = 1650.203 (Figme 6). 

7. Discussions and examination of documents obtained by Mine Owners for operations 
of their Stone Quarry and Crusher: The Committee questioned the Mine Owners how the 
mine could have operated inside the Reserved Forest. The Mine Owners infonned the 
Committee that before start of mining activities, they have obtained Land Settlement 
Certificate (LSC) which has been issued by the Revenue Department, Govt. of Mizoram. 
Copy of such LSC has also been produced by each Mine Owner to the Committee. The 
Committee also observed that each mine owners have Mining permit and Blast design pennit 
issued by Directorate of Geology & Mineral Resources. Mine Owners infotmed the 
Committee that even the Forest & Environment Department, Govt. of Mizoram, have 
collected royalty when their mining activity have just started. TI1e summaty on the present 
status of the mine and document obtained by each mine owners is given in Table 1 below: 
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8Table 1. Name of quarry Owners, documents obtained, date of start of mine and present 
status 

SI. Name of Mine 
No. Owner 

1. Mr. Raymond 
Zonunsa11ga 

2 Mr. Thanchllwna 

3. Mr. Thanmawia 
Chawngthu 

4. Mr. Malsawma 
MLLITay 

5. tvlr. V.Malsawma 

6. V. Lalbiaktluanga 

Document obtained Date of Present status 
commencement 
of mining 
activity 

1. Mning pen nits from 201 5 
Directorate of Geology & 
Mineral Resources which 
expired in 201 7. 
u. LSC from Revenue 
Department(No. 326 of 
1990) 
1. Mining pennit from 20 13-14 
D irectorate of Geology & 
Mineral Resources which 
expired in 2019. 
u. LSC from Revenue 
Department. Agriculture 
LSC no G-11 of 1989) 
i. Mining perrnit Directorate 2018-19 
of Geology & Mineral 
Resources valid till March 
2023. Tried to renew but not 
pennitted. 
u. LSC from Revenue 
Depanment(Agriculture 
LSC no. 24/G of 1988) 
1. Mining pennit obtained 1988 
from Directorate of Geology 
& Mineral Resources many 
years ago which 1s long 
expired. 
1. Mining pennit from 2018 
Directorate of Geology & 
Mineral Resources which 
expired in 2023. 
ii. B last design permit from 
Geology Department. 
iii.. LSC from Revenue 
Department(Agriculture 
LSC no. Lli/G-26 of 2012) 
1. Mining pennit from 2017 
Directorate of Geology & 
Mineral Resomces valid till 
31.05. 2024. 
n. LSC from Revenue 
Department(No. 48 of 2020, 
137 of 1999 and 47 of2006) 
iii. Blast design permit from 
Geology Department. 
1v. Explosive license from 
DC office. 
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Not in operation 
since 2022 

Not in operation 
since 2019 

Not in operation 
since 2023 

In operation 

In operation 

Point 1-In 
operation 
Point 2- not in 
operation. 
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8LA!l<0owJcdg·(r,tnc11,t{ft Tin~ Com:rmtt~c thtmk~ tbe OFO, L.ur1glci, nnd M& r!atr for Ow1r 
~ist:tnet in mcmutsu~u 1he minini nn:~. Tue Ccrmmiltec .ii.so thanked Shri &nt<i Pnsi 
Klut't~ongor, Junior Tceh11iCJ1t ,.\ssltlfttlf. MolZF & CC. RO. Sh1Uong. for f.fisfa1irrg tht: 
Cmntnitte.e- \-\ftU\ field doia computation using ors solhvinc. The Commhiee afso t:xt<:mJed 
gm.titude to Shti Oary ~h:IJlW, Legal A~,ii~fMI. MnEf' &CC. RO. ShiHofiM, who a1sis1i-d the 

Committre in \!.Ompihilg th( report. 

9.~nn,m»ry of'tht ll~r,rJ; As nmnd:ucd b)· the Hon'bfo NOT. and b~ on 1ht> survey and 
mtalysis mentioned in detail ebow. 1he Commiuet.s findings nre as follows: 

Si.No~ N•mt <>f t1Luu:rv Owacr Volumt ot Sl❖ne Mined fmJ) Broken Ar~ (Sa. r1L 
l. Mr. Raymond lonunsim,aa 4'14.426 1013LS52 
2. Mr. Thandmwn~ 823.494 407.355 
3. · Mr. Thn:r1mawfa l6.SOA392 8'065.419 

' Chawng.thu 
60192,277 ....... 4, Mr. Mal!>3\Vr?la Mlrrray 150l.6S -, ,. Mr. V .. Mtttsa~mo 457.67 2657.457 

6. V. laf biakdattnija i400.89 4590.28 

ii. AU tilt quarry owne~ posse-ssed Lattd ScHkmcnt Certificate (LSC} from the Revcm.ie 
Depanmem of Mizoram. The Diroctore1e of Geolog1• and Miner.ii Resources hus granred 
mine °"'ne~ 1:1 mfat:ng ~rruit. 11.s wesU as a blast design permit 

iii. Th~ Comminee observ!!d Ihm small quarry of about 20 {twenty) in number t1:rc still 
operoted in mining arcn it.;, Shri Mal~._vrua MtJrmy. The Comniitt~-c als.o observed lhat ll1'· 
quarries have been opemt:t<l at foot of the hill and the nn.-a is \lcry fragih:. The- Comrniuett 
opined that if Htsgn! mining operation cmnmue.s in the area, there is a possibility that the 
hill may collapsed or caused Jn11dsfaJes which may pose &e;fious dang.er to vHlagers lived 
irt Lungpuizaw1 viJlage,, The C.ommittee also clicscussed the is.sue with Distntt 
Magistrate(OM), f.uogki. OM. t unglei assured that administration will 1ake riecessar} 
prevtntiive measu~ ilS ~nd when ,~pun is received. 

Submitted, 

I 
I 

. , . : "' '\"'"' ?Jti:>4-
(:0 ·.·. f , 1Jfl.$ 11g)\ {!>r. b.:r~,ngliakt P;1dumu) 

~ . \ (." .,..,o;.. '1 

(Shri .J~mr.s I uhliJf!~i' 
AddltiGn!tl . put-y 

Commissloni!'r1 l.uoglei 

Seitntfst •g; Sdc.ut~t 'C' 
Mo£F & CC~ RO. ShiJfong l\lPCll 

Dlstrkt 



10Enclosures: 

1. Annexure-I 
2. Plate-I 
3. Plate-II 

PLATE 1: PHOTOS 

Photo 1. Stone Crusher of Shri Raymond Zonunsanga 

Photo 2. Stone Qu~rry of Shri Raymond Zonunsanga 
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Photo 3. Stone Crusher of Sbri Thanchhuma 
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Photo 5. Stone Crusher of Shri Thanmawia Chawngthu 



13Photo 6. Stone Quarry of Sbri Thanmawia Cbawngthu 

,i!; • 
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Photo 7. Stone Crusher of Shri Malsawma .Murray 

Photo 8: Stone Quarry of Sbri Malsawma Murray 

Page 11 of 17 



14

Photo 9: Stone Quarry of Shri V. Malsawma 

Photo 10, Point lStone Quarry of Shri V.LALBIAKTLUANGA 
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Photo 11: Point 2-Stone Quarry of Sbri V. LALBIAKTLUANGA 
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16PLATE 2: FIGURES 

Figure 1. Google Earth Imagery- 2.9.23, of Shri Raymond Zonunsanga Quarry 
(Area=] 0331.552 sqft). 
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Figure 2 - - Google Earth Imagery - 2.9.23, of Sbri Thanchhuma Quarry 
(Area- 407.355 sqft.) 
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Figure 3: Google Earth lmagery-2.9.23, of Shri Thanmawia Chawngthu Quarry (Area-

8065.4 79 s ft.) 

Figure 3: Google Earth Imagery-2.9.23, of Sbri Malsawma Murray Mining Quarry 
(Total area-60192.277 sqft). 
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19
Figure 4: Google Earth Jmagery-2.9.23, of Shri V.Malsawma Quarry 

(Area - 2657.457 sqft). 

Figure 5 - Google Earth Imagery - 2.9.23, of Shri V.Lalbiaktluanga Point 1 Area -
2940.077 sqft & Point 2 Area -1650.203 sq. ft. 

Page 17 of 17 


	Index
	Affidavit on behalf of the Respondent No. 02 to 05 1-2
	ANNEXURE: A

A copy of the inspection report by the Committee

constituted as per direction of this Hon’ble Tribunal

3-19



